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. Subject: Import and export of vaccines in relation to COVID-19 through Courier
-reg.

1. Attention of .Im.po?ter/Exporter, Trade, Authorized Couriers, Airlines, Custodian and
other stakeholder is invited to Board’s Circular No. 56/2020-Customs and Notification No.
115/2020-Customs (N.T.) on the above mentioned subject.

2. . Att§ntion is also invited to Board’s Circular No. 51/2020-Customs on the subject
Clarifications regarding availment of exemption on temporary import of durable Containers.

3. The COVID-19 pandemic has posed unprecedented challenges to Customs and other
administrations the world over. Right from the onset of the pandemic, the Board has bcen
taking various measures to keep import-export supply chains operational and ensure that
critical goods are released expeditiously by the Customs. In this context the Board notes that
efficient clearance and distribution of vaccines would be a critical requirement in the
collective fight against the COVID-19 pandemic. The challenges in doing so is heightened by
the fact that the vaccines need to be stored and transported under controlled temperatures
and there are multiple stakeholders involved in this process. This necessitates putting in
place efficient cross-border procedures for speedy evacuation of the vaccines. Accordingly the
Board has proactively reviewed the extant process for cross-border movement of goods and
focussed on especially facilitating the Customs clearance of imported/ export of vaccines
relating to COVID -19.

4. In order to facilitate the import/ export of vaccines in relation to COVID -19 through
Courier, at locations where the Express Cargo Clearance System (ECCS) is operational, the
Board has issued the Courier Imports and Exports (Electronic Declaration and Processing)
Amendment Regulations, 2020. These new regulations amend the Cou.rier Imports.and
Exports (Electronic Declaration and Processing) Regulations, 2010 to provide the following:

(i) Imports of and exports of vaccines in relation to COVID 19 has been allowed without any

value limitation.
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S, Since multiple stakeholder will be involved in the process of clearance of vacc' - a7

cffective coordination as per the direction of Board, a task force has been constituted as

under:
8r | N Sléhr | s
No ame ( ri/8mt)
1 Kamlesh Kumar

Gupta

2 Rahul Saraf
3 Mukesh Kumar Misra

4 Manita Churi

S5 | Sunil Malaye

6 Sushil Baraskar

7 | Sandip Kamble

8 | Vitthal Shinde

9 Kanchan Nandan

10 | Mahesh Solanki

Designation

Additional
Commissioner
Deputy
Commissioner
Superintendent
(P)

Technical
Officer, CDSCO
Customs
Clearance
Supervisor M/ s
DHL

Team Leader
M/s Fedex
Supecrvisor
M/s UPS
Clearance
Manager

M/s TNT
Assistant
General
Manager

M/s MIAL
Deputy
Manager
Operations, M/s
CSC

|
|
|

|
|

Emalil ID
kamlesh. guptatgov.in
rahul,sarafugov.in
mukeshkm.cO91 102w gov.in

Manita_churiayahoo.com

sunil.malayewdhl.com

sushil.baraskarwfedex.com

ksandipwups.com

vitthal.r.shindewtnt.com

nandan.kanchanwgvk.com

mahesh.solankiwcscindia.in

Contact N:;
|

|

9821630022 |

9% 11567505

DE207526H65

V769715234
9920 | 23566

9076945815 |

9930403 1 84

986771 2659

9930144171 |

9930582155 |

6. Difficulty, if any, faced in implementation of this public notice may be brought to the
notice of the Addl. /Joint Commissioner (Courier Cell, APSC) through email at couriercell-

apscmum3@gov.in.

7. This Public Notice should be considered as Standing Order for the purpose of officers

and staff of department.

Copy to:

1. The Chief Commissioner of Custo
2. The Commissioner of Customs, lmport/E
3. All Additional/Joint/Dy./Asstt. Commissioners ol Custorns,
4. AC/DC, EDI, Air cargo Complex for uploading,
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